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ORDER DATED 4-03-2004,

Heard Mr.N,Reutray,learned
couns=1 for the applicant and Mr.P.C.
Rath, learned councel appearing for the
Respondents and perused the materials

!

placed on record,

N@ﬂ«cgnsiﬂe:ation of the srayer

of the applicintste provide compassionate
appointment to the applicant Np.2 is the
sub ject matter Qf this original Applicatlen
filed U/s,19 of the Administrative
Tribunals Act,1985¢Following te the
premature death of the gangman named
saéhuram Chhatar ,his widow (applicant
Mo.l) ané son (Asplicant No,2) approached
+he Autheities/Railways to provide
compassionate appointment to the apslicant
No.2 in order to over come the distress
condition of the deceased family,wWhile
issuing notices te the Raapnﬁenté,h

liverty was granted to the Railways te
consider the case of the applicant fer’
providing a suitable appointment teo the

Applicant o2
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In the counter filed hy‘the Respondents
it‘hés begn disglmsed that the Applicaﬁts
havihg ~mt‘_fum_:[shee§ an'y' report relating te
their~fimanéial status/income certifiCatg from
the cﬁmpctemt‘authority.the grievance‘ef the

Applicants have not been e¢iven a final

_ consideration,

»

-

_In the rejoinder filed-by-the —
Applicants,za é@@y of which has already been
Se;ved on Mr.Rﬂph,learned'cunsel appearing for
theRailJays/Respéméents iﬁ Las been disclosed
that an ihcame certificéte dated 31,5,02 and
that of 3.3.03‘have already been furnished to

the Rallways/competent authority for eiving

~due consideration te the grievance of the

Applicant,Copies $f both the Inceme certificates
issued in Misc,Certificate Case Na;1735/bl

“on 31.5,01 and Misc,Certificate Case No.
. 467/03 d@t,3,3,03 have been filed as
; o _ ;

annexure-9 ser"i'e,s' te the rejoinder by the
mpplicantal | »
Havinghheard learned caunsgl for m@th
sides it is ordered that since the Inceme
Certificates hévé'already been submitted
before the Respéndents/agilways,the Respondents
/éheuld new give £ull consideration te the
grievance of the aéﬁlicant to provide a
compassionate employment tp the applicant No.2,

The entire exercise pertaining te this,should
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e ﬁone by the nes@gn&ents within a period

of ninety ﬁays £ xom - thn date of receipt of

a copy of thia mrﬁer‘;

with the a@foresaid observatisns and

is disposed of leaving

directions, this Oahe

the parties te pear thelr own CQStSiJJQ//
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